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MR. DEPUTY CHAIRMAN: You cannot 
have both the things This is very unfair. Mr. 
Advani and all the others agreed, if I allow 
this, I will not allow the other. 

SHRI NAGESHWAR PRASAD SHAHI; 
You have not intimated to me your decision 
to withdraw the order. 

SHRI ARVIND GANESH KULKARNI: 
The Chair agreed to the Calling Attention 
and we have withdrawn everything. 

MR. DEPUTY CHA1RMA1J: I said that I 
can consider your motion for Calling 
Attention if you withdraw it. 

SHRI ERA SEZHIYAN: In view of that 
being allowed, let us not press for it. 

SHRI NAGESHWAR PRASAD SHAHI-; 
I do not mind if all are of the same opinion. 

The    Vice-chairman     (Shri    Dinesh 
Goswami)  in the Chair. 

THE INCOME-TAX    (AMENDMENT), 
BILL, 1981—Ctfntd. 

SHRI ARVIND GANESH KULKARNI 
(Maharashtra); Sir, the Income-tax 
(Amendment) Bill, 1981, introduced and^ 
being discussed today is not much 
controversial in which we can find out faults 
or some lacunae for not accepting it. But, Sir, 
I do think that such ad-hoc and stop-gap 
arrangements in the Income-tax Act are really 
creating more legal difficulties than held in 
the smooth working of the Income-tax Act, 
particularly the collection of income-tax by 
the Government in proper time and in the 
quantity which is due to the Government. I 
would, at the outset, request that the hon. 
Minister should convey to his Government 
thai, a comprehensive Income-tax Bill should 
be introduced, and unless that comprehensive 
Bill is introduced, this type of ad-hoc 
arrangement and patch-work to the main 
Income-tax Act would create many problems. 

Sir, the present amendment is with regard to 
the immovable property. Sir, this is, what you 
Sail, one °t the bones of contention TOtween 
the In ome-tax officers ani the aasessces with 
regard to the proper, valuation of the 
immovable property. Sir, as you are aware, in 
this country much of the blackmoney is 
generated through the immovable property, 
whether it is land or building. Sir, when the 
urban land ceiling was introduced by the 
Government, there were many lacunae, and 
particularly it was brought out in this very 
House that the valuation °f the property is a 
question which hag to be attendee to with 
diligence and due care. Sir, what I think is 
that the Amendmnt to the Act makes tie 
matters more clear in regard to the valuation 
of the property.  But, Sir, 



 
what I am just suggesting here while pleading 
for a comprehensive Bill is that this amending 
Act is not complete. The , amendments which 
have been suggested here are not complete. 
Sir, out of the entire blackmoney that is 
generated in this country, 30 to 40 per cent of 
it is invested either in shady land deals or 
shady assets created in the from of buildings, 
etc. Sir, how much time is allowed to me? 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): You have to finish in ten 
minutes because only one hour has been 
allotted for this Bill. 

SHRI ARVIND      GANESH    KULKARNI:   
Sir,  there  is  a loophole  in the Income-tax Act 
in regard to the valuation of the  assets,     
particularly of the buildings and the lands 
because of the generation of blackmoney. Sir, 
what i am thinking is that the   Government  has  
to  come      down    very heavily on this    source   
of     money which is hidden in the form of land 
assets  and  building      assets.   Sir,  as you  are  
aware,  in Bombay,  Madras, Calcutta and Delhi 
the     land values and the building values    have 
enormously      skyrocketed.   And   I    have 
never seen  any    deal      wherein the black 
quantum and the white    quantum is specified.     
And      unless that black quantum  is      paid,  
the  white quantum does not      work      and the 
transfer either of the building or of the  land   
does   not  take  place.    Sir, I draw the attention  
of the Minister to  this  Amendment  Bill   which  
they have brought forward and I want to point 
out that this lacuna has      not been taken care of. 
I would like the Minister to explain to me and to 
the House how this      lacauna is     taken care of 
in the Bill as    it is drafted. .    This is one of the      
points which    I want to know. 

Now, Sir, why I say that I am particularly 
aware of it only in Bombay is because I have 
never stayed tn any other capital     except 

Delhi for parliamentary work. Sir, what I find 
is that large amounts of money have been 
transferred and have been hidden in these 
fictitious assets. In this connection, Sir, you 
will remember that this House discussed the 
Backbay Reclamation fraud which was 
brought in this House previously. Now, Sir, I 
am told that this type of activity on a very 
large scale is going on in Bombay. Sir, i 
would like the Minister to inquire and, 
perhaps, the Minister will take down the 
particulars. Ladliji, would you mind if I have 
the Minister's  attention please? 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr. Kulkarni wants his 
attention. 

SHRI ARVIND GANESH KULKARNI: I 
am saying something of which the Minister 
should make a note. For five minutes would 
you please   oblige? 

I would like the Minister to assure me and 
the House that he will inquire, into the matter 
and place the information on the Table of the 
House at a suitable time. 

I am told, Sir, that in Bombay now 
particularly the Gulf money is flowing and that 
the Gulf money i3 being utilised—I am told, I 
do not allege— to build new Bombay which 
involves Rs. 600 crore of Gulf money as a 
result of which a cartel of builders is being 
formed in Bombay. It is being headed by the 
brother of the King of Saudi Arabia or Dubai 
and some others along with their Indian 
partners. Who are the Indian partners in this? I 
am told, Haji Mastan and Yusuf Patel are the 
Indian partners of this building cartel which is 
handling this building activity in. Bombay 
now. 

Sir, I am very recently told and if I may 
quote if you do not mind, yesterday I was just 
casually going through a Bombay daily, that 
is a Blitz publication, which came into my 
hands, dated 30-8-1981. Here, Sir, in Bombay 
a peculiar situation has come 
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about because overnight the Chief Minister 
there removed the pavement dwellers or slum 
dwellers, whatever they call them. He is very 
much for the poor, we know. You know, Sir, 
^he shed tears for the poor and for developing 
their economy etc. But slum dwellers were 
overnight removed. But, Sir, ultimately they 
were because of the High Court and the 
Supreme Court—because this country has still 
an independent judiciary—again allowed to 
come in. That is all right. The work permits 
business, whether Government permits the 
scheme or not, that is for the Central 
Government to fix up. But the Blitz 
publication says that the Chief Minister has 
welcomed the sympathetic observations of the 
Supreme Court judges. 

I quote: 
"On the condition of the affected pavement 

dwellers he made a solumn promise to 
rehabilitate them as well as the other homeless 
by overcoming the legal obstacles pre-. sented 
in sections 20, 21 & 22 of the Land  Ceiling 
Act,  etc.  etc." 

However1, this is very important, Mr. 
Minister, and you are to inquire about that. 
That is why I am drawing your atention to it. 

"However, what has happened recently 
poses a serious challenge to this project. 
The shocking revelation about the 
acquisition of a plot of one lakh eighty 
thousand square feet of Worli Sea Face— 
that is a prize plot—belonging to some of 
the companies has been allowed to be sold 
to no less than Haji Mastan." 
This is the revelation on which they have 

not commented, but my information is that 
the plot has been sold to Haji Mastan... 

SHRI   HAREKRUSHNA   MALLICK 
(Orissa):     Haji  Mastan has become Balmiki. 

SHRI ARVIND GANESH KULKARNI: 
Now, the CPWD Minister has also come. So, 
my point is, the Finance Minister should 
enquire about 

this plot which nearly costs Rs. 500 per sq. 
foot. In Maharashtra a committee—Ketkar 
Committee — was appointed to go into the 
affairs; that Ketkar Committee was -seized of 
the matter. Suddenly, the Secretariat released 
this plot for sale for heavy underhand 
consideration to favour ruling party VIPs a'nd 
who is the partner of Haji Mastan? He is none 
else than my dear friend, the Pure   Drinks   
Proprietor.... 

' SHRI HAREKRUSHNA MALLICK: They 
are so impure. 

SHRI ARVIND GANESH KUL 
KARNI: What I was trying to say is 
that the Act which has been enacted, 
may take care of such details. This 
Yusuf Patel, who is also a partner in 
various building activities, caught 
hold of many lands during the pen 
dency of the Ketkar Committee Re 
port. So I would draw the attention 
of the Minister, particularly on this 
aspect, and would request him to 
enquire from the Maharashtra Gov 
ernment as to how much of land, dur 
ing the last three months, was releas 
ed to various contractors, the countra- 
ctors of dubious character and 
with fictius      names, parti- 
cularly where the Gulf country has 
particularly where the Gulf country has 
partnership with Indian friends, like Haji 
Mastan, Yusuf Patel and the Proprietor of 
Pure Drinks. 

Then, Sir, my friend on ttv<\t side in the 
morning was fighting and asking me: "Mr. 
Kulkarni, you are only mentioning about the 
Chief Minister; why not about ca-operators?" 
Sir, here, co-operators are also involved and I 
would like the: Minister to look into various 
trusts created by the co-operators, who 
contributed money, whether a receipt was 
given or not, because, Sir, the money that is 
contri. buted comes from liquor. From the 
Punjab Government, the officers who were 
sent to Maharashtra, were asked to deal with 
one Mr. Palsi Tata who is the President of 
Liquor Dealers Association in Bombay, and 
he -was to be assured of Rs. 4|-per   litre   as   
commission in the deal 
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in the deal between Maharashtra Government 
and Punjab Government. So, here co-
operators are also involved. 

Last point, Sir, is, when I say of 
comprehensive Bill, MiV Minister, there is a 
very urgent necessity of imposing an 
expenditure tax on the ostentatious living of 
various personalities, particularly, political 
personalities in the country which is so ob-
noxious. I draw the attention of the Minister to 
his own State of Madhya Pradesh, where a 
Minister performed the marriage of his 
daughter and whole forest department was 
present in full force and it was also attended 
by Central Ministers. So, there is such type of 
luxurious expenditure and for that, a 
comprehensive legislation is necessary. Very 
recently, my friend mentioned here about a 
Minister of Maharashtra. State observing 
birthday in Oberio Hotel. Here is our Prime 
Minister, an ideal with simple living. V/hat are 
the norms our Prime Minister expects when 
her Ministers at the State level celebrating 
their birthday at the oberoi Hotel? Mr. 
Minister please enquire into this immediately. 
Rs. 31,000 has been paid to the Oberoi 
counter in cash. Where has the money come 
from? I would like to know. I would like the 
hon. Minister to enquire into this because the 
Prime Minister, on the one hand, is really an 
embodiment of simple living, but on the other, 
the Ministers, the minions, are living, in 
luxury and indulging in ostentatious 
expenditure in regard to birthdays and so on. I 
am really sorry- I cannot digest this. I would 
request the hon.    Minister... 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Please conclude. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI SITA RAM KESRI): Mr. 
Kulkarni, are you speaking on the Bill? 

SHRI ARVIND GANESH KULKARNI: 
Sir, Mr. Kesri requires some information. 

SHRI SITA RAM KESRI: I do not require  
any  information. 

SHRI ARVIND GANESH KULKARNI: 
Do you want more? I have got something 
more. 

SHRI SITA RAM KESRI: Are you 
speaking on the Bill, or, are you speaking on 
something else? 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr. Kulkarni, please conclude. 
No more information is required. 

SHRI ARVIND GANESH KULKARNI: 
Mr. Kesri, there is. a photo with me here. I 
can pass it on to you.    (Interruptions) 

SHRI SITA RAM KESRI: Every day, you 
want to show some photo. 

SHRI ARVIND GANESH KULKARNI: 
She is called the Maharani of Sangli. if you 
want, I ca'n pass it on to you. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Now, Mr. Kulkarni,  please  
conclude. 

SHRI ARVIND GANESH KULKARNI: 
Sir, I am making my last point. I will take 
just" one minute. Mr. Minister, I would like to 
draw your attention to this. There is an 
ad\irfrt|f>emer(t here which, ha£ a>pn peared 
in the Times of India on Saturday, 20th June, 
1981. This is about land, buildings and so on. 
(Interruptions) . 

PROF. N. M. KAMLE (Maharashtra) Sir, 
on a point of order. The Chairman has ruled 
the other day that we should not take the name 
of a person who is not here to defend himself. 
He is referring to some persons. Are they here 
to defend themselves? He is saying, 
somebody is called the Maharani of Sa'ngli 
ana so on.   

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Now, Mr, Kulkarni, please 
conclude. 
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SHRI ARVIND GANESH KULKARNI: I 
am concluding, Sir. The advertisement which 
has appeared in the Times of India, on 
Saturday, the 20th June, 1981, says: 

Effective liaison work carried out for 
procurement of cement, iron and steel, 
FSI... 

I can hand it over privately to you, Mr. 
Minister. Please find out whether this Act, as 
amended, will take care of all these problems 
mentioned here-in. 

 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr. Kulkarni, please permit the 
debate to go on. 

SHRI RAMANAND YADAV: It is his 
fashion. 
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THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): This will not go on record. 

(Shri Ramanand Yadav continued to speak). 

(Shri Rameshiuar Singh continued to speak). 

THE VICE-CHAIRMAN- (SHRI DINESH 
GOSWAMI): Nothing is. going on record. 
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The devil cannot quote the scripu-tures. You, 
Mr. Rameshwar Singh, you remember 
yourself first. 

 

SHRI ERA SEZHIYAN (Tamil Nadu): 
Mr. Vice-Chairman, Sir, I am sorry another 
piece of legislation is sought to be put on the 
Statute Book which may not be able to deliver 
the goods, the objective for which it has been 
drafted. 

Sir, Chapter XXA was introduced by the 
Income-tax (Amendment) Bill, 1971, which 
later on bceame the Income-tax (Amendment) 
Act, 1972, to bring in the sale of properties by 
which evasion of tax and ploughing in of 
black money was sought to be done. After 
putting it on the Statute Book in 1972, how far 
has this scheme •worked?   If you see the 
statistics pro- 

vided, for the last three years notices have 
been issued—for 1973-79 in about 4,060 
cases, 1979-80 in 5,300-odd cases and 19801-
81, in 6,352 cases. Now, in all these years 
there were 15,000-odd cases in which notices 
have been issued, but what is the net result? 1 
understand, Sir, that by the application of 
Chapter XXA only six properties worth Rs. 10 
lakhs have been taken over by the 
Government in all these years. That is, they 
moved a mountain and only a small rat has 
come out of it. Then, Sir, the actual amount 
expended on this section of the Department 
alone for the implementation of section XXA 
comes to Rs. 20 lakhs a year. In all these nine 
years only six properties worth Rs. 10 lakhs 
have been taken over and that itself shows the 
futility of the entire arrangement that has been 
made. 

Even at that time, in 1971, when the Bill 
was sought t0 be introduced in the other 
House—when I had the honour to belong to 
the other House—I raised an objection at the 
stage of introduction itself that it was an 
important Bill and it should go through a 
Select Committee as such. At that time Mr 
Chavan was in charge. At first he refused but 
in the House he had to accept my plea when 
the whole House wanted it. He referred it to a 
Select Committee and the Select Committee 
suggested many changes—which advantage 
the Government did not have this time. They 
introduced the Bill and they put it here. 
Probably, with the majority that they 
command in both the Houses, they can make 
any atrocious piece of legislation with all 
loopholes. Whether they have put it 
wantonly,. I do not know, but loopholes are 
there. 

The existing Act, does not cover co-
operative societies and companies in trie 
transfer of plots. I have before me the report 
of the Select Committee of which I had the 
honour to be a member. Even at the time of 
1972—on 5th May we passed it—.he 
Committee had put this in the report. I quote: 
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[Shri Era Sezhiyan] 
The Committee in principle accepted that it 

was essential to bring within the ambit of this 
legislation transfers of flats in the buildings 
owned by the Housing Cooperative Societies; 
it would otherwise leave a large loophole in 
the law. It was, however, pointed out to the 
Committee that in case of Housing 
Cooperative Societies I it is not the flats which 
are sold or transferred as such. It is usually the 
shares in the cooperative societies which are 
transferred; the right of ownership of shares 
being virtually the right ownership of the flats. 
Since, however, transfers of shares do not 
require registration and the entire legislation 
rests on registration as the starting point, the 
flats of Houoing Cooperative Sicieties are left 
out for the time being. 

The Committee, therefore, re-
commended that the registration Act and 
other relevant laws should be amended t0 
treat transfers of shares of Housing 
Cooperative Societies as immovable 
property requiring registration on transfer." 

That was the recommendation made in 1972. 
They have taken action now. Even now it is 
not free from the loopholes that were' pointed 
out there. The basic issue I had raised in 1971. 
I had said that Chapter XXA which seeks t0 
acquire property will convert the income-tax 
department to a land acquisition board of a 
State Government, so much so that it will 
attract the provisions of the Constitution. I 
think only two months ago on a special leave 
of appeal from the High Court of Bombay and 
a Writ filed in the High Court, stay order has 
been given on the functioning of the entire 
section 20-A.I do not know what they are 
going to do. It is still there. Before the 
introduction of the Bill, the Supreme Court 
has given a stay order on that issue. I do not 
think it is vacated. One of the difficulties 
about the Income-tax Act is that it ^ias ben 
rendered complex and cumbersome    by    
innumerable    amend- 

ments   that   have been put into the Statute   
'Book!.    In    1961,   when   the Income-tax 
Act was made, it was a perfect  model.  At  that  
time,  it  appeared   to   be   a perfect model be-
cause  other   countries  like  Malaysia took our 
Act as a model Act. Since then,  I think more 
than a thousand •amendments  have  been  
incorporated and all the letters A, B, C etc. 
have been  exhausted,   all  the  Roman  letters;   
I  do  not  know    whether  thajr will  follow    
the      Hindi  letters    or numerical   letters   in   
future. It has become    a cumbersome    Act". 
In the mutilated form,  this Act is going to add   
to  the  difficulties  of  accountinf for the 
unaccounted money. I would like    to    ask   
the    Government   one thing.    All  right;    
you  have put  in section 20-A. Have you 
provided any re-assessment  there?    No    re-
assessment  has  been  put in  section  20-A. 
You can file any    amount of undervaluation, 
or    under-declaration    but there    is    no    
scope    for    re-assessment.    As     far     as     
I     understand section     20-A,     there     is     
no     reassessment.    Now  you    have got  an 
evaluation    cell.   It      should be  one that 
should    take into    consideration any    under-
declaration    and    undervaluation.     But    it    
would     not be done.      There      is       a      
Settelment Commissioner, but he is not to deal 
with it. Why are you having so many agencies?    
Why    don't    you  have  a single   agency   In   
the United Kingdom,    there    is    a    special    
inquiry branch.  When  all these things  come 
up,   they  are  referred  to  them;   the work to 
see    whether there is    any under-declaration   
j,s   taken   in   hand by them. Here we have got 
a piecemeal   legislation.   It   is more to the 
advantage of those who evade taxes. In   this   
respect,   I  may   quote  from the ARC report, 
which was the first one to take it up. At that 
time, the Wanchoo Committee's report was not 
there. Afterwards, the Taxation Laws 
Amendment   Bill   tried   to bring in 
something,  not  this   one.    The   ARC 
Working Group said; 

The first step in removing complexity, 
therefore, is to cry halt to 
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further amendments at least for a period of 
five years. When, in future) any amendment 
is proposed to the Income-tax Act, it should 
ha done only after careful survey of the 
total amendments and after considering 
carefully the need for carrying out the 
amendment." 

And the need of a Select Committee was very 
much emphasised then. I feel that the 
Government would have benefited if they had 
referred it to a Select Committee. Of course, we 
could not have associate with this one. But even 
then the select committee would have done 
better because more information would . have 
come and more loopholes would have been 
plugged. Such half-baked and ill-served Bills 
come before the House with the same ideas that 
were in 1972. It has taken nine long years for 
them to put a recommendation on the Statute 
Book. On the one hand these Bills are being 
introduced; on the other hand the black-money 
and unaccounted money is having field day. 
Even the Chief Ministers feel very obliging, 
enticing, to take a commission from the black-
money that is there in the economy of this 
country. .Therefore, they have also become 
partners in this great fraud that is going on in 
the Indian economy. 
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SHRI SANTOSH MITRA (West Bengal); 
Mr. Vice-Chairman, I would like to submit 
my observations regarding the Income-tax 
Amendment Bill that has been introduced by 
the hon. Minister. It has been stated that the 
object of the I   is  to  curb  black-marketing  
and 

neration of black-money. Although the 
Government has taken different measures, 
advocated different measures, and expressed 
concern, uptill, now, since the advent of 
independence, the amount of black-money is 
only ever increasing. In the Wanchoo 
Committee report it was stated that the amount 
was about Rs. 10,000 crores. According to the 
opinion of experts, at present the amount 
would be Rs. 25,000 crores. So a parallel 
economy is running in our country and it is 
dangerous to our national interests. The object 
with which the amendment Bill is going to be 
passed is definitely a pious one. I firmly 
believe that this black-money and black-
marketing is the creation of the ruling party 
because of the economic policy they have 
adopted; the essence of the economic policy 
pursued by the ruling party has resulted in this 
phenomenon. It cannot be checked only by 
passing some Bills or making some amend-
ments to the Income-tax Act. The policy has 
to be rectified. It is crystal-clear that the 
section of the people who have been indulging 
in black-marketing and creating black money, 
enjoy the patronage of the ruling party. While 
the Government is taking drastic steps to curb, 
to check, the democratic movement of the 
people and it is very prompt in passing the 
Esential Services Maintenance Act. the policy 
which the Government is pursuing towards 
blackmarketeers is one of appeasement. It is 
adopting an appeasing policy. The 
Government made an appeal to them twice. 
Once they gave them an assurance that no 
penalty   would   be   imposed if they 
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declared the amount some years ago. 
Secondly, the recent Special Bearer Bonds. 
Now, who deposited money? The 
blackmarketeers. They are moving freely 
inside the country. The Government cannot 
tell them anything. After taking the black 
money, they will be allowed to generate more 
and more black money and they are let loose 
while, on the other hand, for the working 
people, the people who are creating wealth in-
side the country, to serve the nation, steps are 
being taken to check their democratic 
movement. So it is amazing how it can be 
claimed that by the mere passing of a Bill this 
black-marketing or creation of black money 
can be checked. That is not possible. The 
intentions of the Government have to be 
honest. As the other hon Member pointed out, 
so many committees have suggested so many 
different steps Different recommendations 
were made in the Wanchoo Committee report 
published in 1971. What has been done up-till 
now? That is the question. It proves that the 
Government is not serious in its policy, it is 
not serious in checking blackmarketing and 
generation of black money. My submission is 
that the Government should adopt a policy for 
the implementation of the recommendations 
of different committees to check 
blackmarketing and curb the generation of 
black money. Some drastic steps have to be 
taken The Government has taken. steps to 
deploy secret police to open letters of Mem-
bers of Parliament and is also taking measures 
in West Bengal for tapping telephones of 
political leaders. But here the Government js 
feeling shy to do anything and Is only passing 
some amendments to the Income-tax. Act. If 
the Government is serious to check black-
marketing and generation of black money 
which is posing danger and threat to our 
national economy, they should take ruthless 
steps. Some enactments can be made or other 
steps can be taken (Time bell rings) 

SHRIMATI KANAK MUKHAR-JEE 
(West Bengal): This is his maiden speech. 

SHRI SANTOSH MITRA: With With 
these words, j conclude my speech. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I only gave him a warning, T 
realised that he was going to conclude his 
speech. 

Shri Bagaitkar, your Party's time is   , 
exhausted. 

SHRI SADASHIV BAGAITKAR 
(Maharashtra): I have an amendment. Now that 
the hon. Finance Minister is here, if you please 
allow me to speak on my amendment which ** is 
very relevant... 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI)'; Amendmentsf will come later 
on. 

SHRI SADASHIV BAGAITKAR: I will 
speak at the time of my amendment. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI):  The Minister. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SAWAI 
SINGH SISODIA); Sir, as many as five hon. 
Members have par- * ticipated in the debate and I 
am very much thankful to them for giving very 
valuable suggestions and supporting the measure 
that is before the House. 

Many hon. Member3 have given several 
suggestions in regard to improvements to be 
made in the Income-Tax Act. Not only that, 
the discussion covered topics such as Birlaa, 
Yusuf and Haji Mastan and also some other 
subjects of general interest.. 

I will not take the valuable time of the 
House... 

SHRI ARVIND GANESH KULKARNI; 
Will any enquiry be made to find out whether 
Haji Mastan has purchased the plot and if so 
where the money ha3 come from? 
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SHRI  SAWAI  SINGH     SISODIA: I have just 
started. I will try to be brief keeping in view the 
purview of the amendment which  is before the 
House.  There is Chapter XXA in the Act 
regarding acquisition of immoveable   property  
in    certain    cases  °f transfer to counteract 
evasion of tax. We have come to the conclusion 
by our experience of operation of Chapter XXA 
that its provisions do    not cover when 
cooperatives and companies transfer flatg or    
plots of land. This is outside the purview of 
Chapter XXA. Now by    this    amendment such  
transactions  also  come     within the purview of 
the Act.    Many hon. Memberg have suggested    
that there should be a comprehensive legislation 
in respect of the whole of the Income-tax laws.     
Sir, we are in agreement with those suggestions.   
But, as far as this stage is concerned, it was 
thought that action, immediate    action,    was 
necessary and, therefore, this amendment is 
before  the House.    Sir, the honourable 
Members are quite aware that  the   Government  
has   appointed the Economic Administration 
Reforms Commission  and,   on receipt of    the 
report 0f this Commission, it is proposed  to  
introduce   a  comprehensive Bill amending the     
direct    taxation laws.    The    present Bill   hag    
been brought forward on almost the unanimous 
demand ag was   mentioned by Mr. Seizhiyan.   
He said that they had given a suggestion in the 
Select Committee in 1971 and the other 
Committees have also suggested and keeping in 
view those suggestions and the demands for this 
type of an amendment, this measure has been    
brought forward for the    consideration of    the 
House.   The Wanchoo Committee and the 
Select Committee of 197l    have also  
recommended  this    amendment. Sir, if we try 
to tinker with the whole matter in one 
amendment, it may lead to many complications.   
It deals with the transfer of flats through the me-
dium of   co-operative societies     and 
companies and we are just making one or two 
amendments wbich may cover all those cases of 
transfer by    lease 

for 12 years or more. Further, be cause we 
have also come across sucl cases, a 
comprehensive legislation i on the anvil. 
Therefore, Sir, th point which was mostly 
raised by th honourable Members regarding 
a com prehensive Bill, as I have already said 
ig under the consideration of the Gov 
ernment and appropriate action at th proper 
time will be taken. 

Sir, my friend, Mr. Kulkarni ha stated 
that Haji Mastan and Yusu have acquired 
some property, the they have purchased 
some plot c land, etc. At present, I have got 
n information regarding this transaetioi But, 
as far as the operation of th Income-Tax Act  
concerned, I ca assure Mr. Kulkarni and 
through yoi Sir, this House that whoever he 
ma be, whether it is Haji Mastan or Yusi Ali 
or whether it is anybody else, bi or small, he 
will not escape the prov: sions Of the law. 

SHRI ARVIND GANESH KUI KARNI; 
They are purchasing lar and you are 
bringing Jorward tl amendment now. They 
have purcha ed land at Worli. 

SHRI SAWAI SINGH SISODL 
Therefore, prompt and immediate a tion, 
according to law, will 1 taken,... 

SHRI ARVIND GANESH KUI KARNI:    
That is right. 

SHRI SAWAI SINGH SISODIA:, 
whether it is Haji Mastan or Birla anybody 
else for that matter. 

Then, Sir, regarding the incide that he 
has mentioned—He mention the instance 
of some marriage pai by some Maharashtra 
Minister a others—I have got no 
information. 

SHRI SADASHIV BAGAITKA Not 
marriage, but birth anniversar 

SHRI SAWAI SINGH SISOD] Birth 
ceremony or whatever it is 

SHRI  ARVIND     GANESH    Kl 
KARNI;     Not  ceremony,  but     bi i     
anniversay.    (Interruptions). 
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SHRI MURLIDHAR CHANDRAKANT 
BHANDARE (Maharashtra): Sir, the 
honourable Member has got a grievance 
because he was not invited. 

SHRI ARVIND GANESH KULKARNI: I 
did not go there because you went there. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE.. I was not also invited.    But I 
have no grievance. 

SHRI SAWAI SINGH SISODIA: 
Whenever such iristance3 have come, before 
the competent authority, action has been 
taken and if they are Income-Tax payees or if 
there is scope for taking action against them, 
action will be taken. You should not have any 
doubt about the action which is required, 
under the law, to be taken. 

SHRI ARVIND GANESH KULKARNI.   
That  is right. 

SHRI  SAWAI    SINGH     SISODIA: Sir, 
Mr. Yadav and Mr. Sezhiyan have stated that 
many    casea    have oeen initiated—He has 
quoted  the figures also and said that four 
thousand or five thousand cases in    1979-80 
were initiated—but no results have    come 
out.    He has also stated that only in six cases 
the final orders have been passed.    This is 
not the correct position, not the correct 
picture.    There is a considerable time-lag.   
Under   the [aw as it standg to-day, there ia a 
competent authority and then there is an' 
lppeal before the Appellate Tribunal. \nd  
there is  another  appeal before he High    
Court, and the    Supreme -ourt    also    is    
there.    Sir,    in    a lemocratic   set-up   when   
the   Judi-iary     is     independent     and     
there re  provisions  for taking  the  bene-t    
of    these    provisions,    one    can o   before   
the   Supreme   Court   in ppeal.   Or they can 
take stay orders, o there are    some reasons    
for not iking     Immediate steps.    Sir,  here 
Sutssed sqi 'SUOISIAOJA assqj .rapun rders  of 
acquisition  by  the  compe-nt authority and 
finally vesting the 

property in the Central Government, a sample 
survey was conducted and it was found that in 
162 cases appeals were filed before the 
Income-tax Appellate Tribunal, and out of 
these 12 appeals are still pending. Out of the 
appeals decided by the Tribunal, as many as 
93 were taken in appeal before the court, and 
51 of such appeals are pending in the High 
Courts. Out of 172 orders of acquisition only 
9 properties have been vested in the Central 
Government. As far as the total number is 
concerned, the total number of orders passed 
up to 30th June, 19-81 is 442 and cases in 
which orders have become final is not six but 
sixteen. 

Sir, we very well know by experience that 
there are some reasons due to which this delay 
takes place. There are so many other problems 
as far as the Government is concerned and the 
Department of Income-tax is concerned. They 
are initiating action in all the cases where 
there is a mala ftde action or there is under-
valuation, and after the investigation also if 
there is a report that under-valuation is there 
and the consideration passed has not been 
shown properly, then, of course, Sir, even 
after this information an inquiry is necessary. 
And I think all hon. Members will support 
that without any inquiry or any prima facie 
investigation made, we, cannot proceed 
further, and if there is positive information, 
then and then alone action should be initiated, 
and it takes some time. Therefore, all the 
necessary formalities have to be observed, and 
that has been the case and, therefore, no 
doubt, the delay is there. 

So this is a simple amendment for 
empowering the competent authority to take 
action against cooperatives or companies 
which do not come within the purview of the 
present Act. So, I will appeal, through you, to 
the House to accept this innocent amendment 
and return the Bill for necessary action. 



 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): The question is: 

That the Bill further to amend the 
Income-tax Act, 1961, as passed by the 
Lok Sabha, be taken into consideration." 

The motion was Adopted, 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI):  Now, we shall 

, take up the elause-by-clause consideration of 
the Bill. Clause 2: there is one amendment by 
Shri Bagaitkar. Do you want to make a brief 
submission 

- on this? 

SHRI SADASHIV BAGAITKAR: 'Yes.    
I beg to move: 

"That the Rajya Sabha recommends to 
the Lok Sabha that the following 
amendment be made in the Income-tax 
(Amendment) Bill, 1981, as passed by the 
Lok Sabha, namely: — 

'That at page 2, line 4, after the words 
"immovable property" the words and 
figures "exceeding Rs. One lakh in cities 
over population of 10 lakhs and Rs. 
25,000 in rest of the places" be 
inserted'." 

 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Please give the number of the 
Report. 

SHRI SADASHIV BAGAITKAR: It  is  
Ninth  Report  of the  Estimates 

Committee (1980-81) of Seventh Lok Sabha 
regarding the Ministry of Finance,  
Department  of Revenue. 

In the year 1977-78, the number of 
acquisition proceedings initiate3 is 2657. The 
»umber of orders passed under section 
269F(6) is 51. The number of properties 
vested in the Government under section 269-
1(4) is 4 and the value in respect of Col. 5 is 
2,27,000 of rupees. 

In the year 1978-79, the number of 
acquisition proceedings initiated is 3404. The 
number of orders passed under section 
269F(6) is 51. The number of properties 
vested in the Government under section 269-
1(4) is nil. 

In the year 1979-80, the number of 
acquisition proceedings initiated is 5400. The 
number of orders passed under section 
269F(6) is 32. The number of properties 
vested in the Government under section 269-
1(4) is one and the value is Rs. 36,000. 

The Committee observed: 

"In the Committees opinion it i« better 
to take cognizance of cases of 
undervaluation of a higher ordei and bring 
major, though fewer defaulters to book in 
the shortesl possible time than to waste 
time and energy on large number of pettj 
cases without achieving commensu rate 
results. If this is not done the purpose of 
having the provisior on the statute book 
will be defeatec and it would not have any 
deterren effect as is claimed by the Depart 
ment. The Committee would liki the 
Government to review the posi tion with a 
view to making the lav more   pragttiatic   
and   really   deter 
rent." 

 

273      Alleged collection of      [31  AUG.  1981]      by the Chief Minister      274 
 funds for a Trust 0/ Maharashtra 



275    Alleged collection of      [ RAJYA   SABHA ]      by thetChief Minister    276 
funds for a Trust of Maharashtra 

 

 



277    Alleged collection of     [ RAJYA   SABHA ]      by the Chief Minister       278 
funds for a Trust of Maharashtra  

 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): ' Mr. Bagaitkar, I have given 
you enough indulgence. Please conclude now. 

SHRI SADASHIV BAGAITKAR: I am 
finishing within half a minute, Sir. 
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"That clause 2. stand part of the Bill." 

The motion was adopted. 

Clause  2 ■ was added to the Bill. 
Clav.ses 3 to 10 were added to the Bill. 
Clause 1, the Enacting Formula and the Title 

were added to the Bill. 
SHRI SAWAI SINGH SISODIA: Sir, I move: 

"That the Bill be returned." 
The question was proposed. 
SHRI HAREKRUSHNA MALLICK: 
Sir,  I have a  small     submission to 
make. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): No. Mr. Shiva Chandra Jha has 
given his name, so let him speak. 

 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Now, I will put the amendment 
of Mr. Bagaitkar to vote. 

SHRI HAREKRUSHNA MALLICK: Sir, I 
have a small submission to make. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): No, no. Now, I will put Mr, 
Bagaitkar's amendment to vote.   The 
question is: 

"That the Rajya Sabha recommends to 
the Lok Sabha that the following 
amendment be made in the Income-tax 
(Amendment) Bill, 1981, as passed by the 
Lok Sabha. namely: — 

'That at page 2, line 4 after the words 
"immovable property" the words and 
figures "exceeding Rs. One lakh in cities 
over population of 10 lakhs and Rs. 
25,000 in rest of the places" be insert. 
ed.' " 

.   The motion was negatived. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Now, I will put clause 2 to 
vote. The question is: 
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SHRI HAREKRUSHNA MALLICK: If the 

hon. Finance Minister says like this, why then 
should there be a debate here? I am very 
sorry. If the hon. Ministers cannot understand, 
why should they be sent here? 

SHRI SAWAI SINGH SISODIA: Please 
try to hear me. 

THE      VICE-CHAIRMAN      (SHRI . 
DINESH     GOSWAMI):     Mr.  Jha  is 
sufficiently capable    of    making    his point. 
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THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): The question is: 

"That the Bill be returned." The 

motion was adopted, 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Now we take up the next 
business. Shri Mathur. 

I. STATUTORY RESOLUTION SEEK- 
ING DISAPPROVAL OF THE 
COMPULSORY DEPOSIT SCH 
EME (INCOME-TAX PAYERS) 
AMENDMENT ORDINANCE, 
1981 

II. THE     COMPULSORY     DEPOSIT 
SCHEME (INCOME-TAX PAYERS) 
AMENDMENT BILL, 1981. 
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SAWAI SINGH SISODIA):   Sir, I beg to move: 
"That the Bill further to amend the Compulsory 

Deposit Scheme (Income-tax Payers) Act, 1974, 
as passed by the Lok Sabha, be taken into 
consideration." 

Sir, this Bill seeks to replace the Compulsory 
Deposit Scheme (Income-tax Payers) Amendment 
Ordinance, 1981, which was promulgated by the 
President on the  11th July,  1981.     . 

Before outlining the main features 
of the Bill,' I propose to indicate 
briefly the background in which the 
Government decided to initiate legis 
lation in this behalf through an Ordi 
nance. > 

I trust that all hon. Members will agree with me 
that inflationary conditions at present pose a serious 
problem to the Government. As the hon. Members 
would know, the Government introduced the 
compulsory deposit scheme in 1974 as part of the 
strategy to contain inflation. Under the existing 
provisions, individuals who are citizens of India, 
Hindu undivided families and trustees of dis-
cretionary trusts are required to make compulsory 
deposit in cases where their current income exceeds 
Rs. 15,0.00.. "With a view, to providing ^ measure 
of relief to the middle class taxpayers, the Finance 
Act, 1981 has raised the exemption limit to Rs. 
15,000 in the ease of non-corporata taxpayers other 
than registered firms and certain Hindu undivided 
families and has also re-aligned the rates of income-
tax in respect of persons havi ing total income up to 
Rs.  30,000. 

However, the Government did not make any 
change in the rates of compulsory deposit. In the 
wake of the currently prevailing inflationary pres-
sures, the Government thought it necessary to 
restrain conspicuous consumption of persons in 
higher income brackets. 

Accordingly, the Bill seeks to raise the rate of 
compulsory deposit on income slab of Rs. 50,001 to 
Rs. 70,000 from 12J per cent to 15 per cent and THE MINISTER OF STATE IN THE

MINIS/TRY     OF     FINANCE     (SHRI 



 

income above Ks. 70,000 from 15 per cent, to 
18 per cent. It is also hoped that this measure 
will improve the ways and means position of 
the Government to some extent. 

Sir, this is a short and simple Bill. I am 
sure that the hon. Members of the House will 
give their unanimous support to this Bill. 

Sir, I move the Bill. 

The  questions  were  proposed. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): The Resolution and the Bill are 
now open for discussion. 

SHRI SHRIDHAR WASUDEO DHABE 
(Maharashtra): Mr. Vice-Chairman, Sir, the 
Compulsory Deposit Scheme which was 
introduced in 1974, was partially withdrawn 
in 1977 for the lower income group and it has 
continued for income groups having an 
income of Rs. 15,000 and above per year. 

Sir, the objective of the Bill is laud-able—
as being anti-inflationary and to save, what is 
called, conspicuous consumption. But is the 
Government really serious about the whole 
matter? Sir, it has been reported in the press 
that the Government wants to impound 50 per 
cent of the dearness allowance due to the 
Central Government employees. Why has this 
dearness allowance become due? It became 
due from the month of March and May this 
year because the average 12-monthly index 
crossed 400 and 408 respectively. Not only 
that, last month a third instalment has become 
due because the industrial consumer price 
index has gone up to 453. All this is because 
the Government's policy about controlling" the 
prices has been a complete failure. Without 
controlling the priceline, the Government will 
not be able to achieve anything. It will help 
neither the country nor the poorer sections of 
the people. I think this Government has not 
decided what should be its price 

policy.    The price policy has to be integrated 
with the policy relating to incomes and    wages 
and unless this policy is settled by the 
Government, it is no use having only the 
Compulsory Deposit    Scheme    against those 
who are regular,    monthly    salaried workers,   
or  those  of  higher  income groups.    But even 
though they may be of higher income groups, 
with the high escalation of costs and the index 
going up so steeply, their purchasing power is 
already eroded.    Therefore, I would like to 
know from the Government what steps it is 
going to take for the stabilisation of cost of 
living, which has to be the main objective of 
any economic policy.    Sir, stabilisation of cost 
of living has been given a go-by.    Nothing has 
been done to control the prices.   On the other 
hand, black market and a parallel economy are    
flourishing.    Prices of ordinary vegetables  like 
the     cauliflower are Rs. 15 per kilo and 
tomatoes are selling at Rs. 8 or more per kilo. 
Everything has become so costly.   And still the 
Government wants to attack those people who 
are only wage-earners and whose incomes are 
fixed and who have got  monthly  emoluments.    
There  is a fear that with the financial account-
ing year coming to a close, the bonus question 
will come up and this Government  which   has   
no  other  policy except to fleece the workers 
and its employees will come forward with a sort  
of  an    Ordinance  or  a  Bill by which they 
will deprive the workers of their bonus, or they 
may ask them I said earlier, this government 
must to deposit it with the Government. As I 
said earlier, this Government must decide      
about      its      policy.      The Government    
must    come    out with decision    to    have    a    
national    pay policy     for     all     the     
Government servants,     including    those    of    
the State    Governments    and,    therefore, it  
is  very  essential   that   a  National Pay 
Commission should be appointed to decide the 
policy so that the working classes  and    
employees    can cooperate in the economic 
development of the country.   I find that the 
Government is not taking any steps to 
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[Shri Shridhar Wasudeo Dhabe] prevent 
black-marketing or to run the public 
distribution system effectively. Hardly 4 lakh 
public distribution shops have been opened. At 
against the total population and the working 
class population, it is a very meagre number. 
Therefore, the worst affected person* due to 
the rising prices are the poor people, the 
toiling masses and the entire working class. 
Therefore, Sir, my submission is that instead 
of continuing such schemes and having only 
piecemeal legislations, will the Government 
decide a price policy or stabilisation of the 
cost of living which is very essential to have 
more economic development and prosperity? 

If they really want the employees to be 
partners in industry, the Government must 
accept in principle that the fruits of prosperity 
must be shared by the working classes and, 
therefore, the time has come when 
participation of labour in management has got 
great importance. Otherwise, we are caught in 
such a vicious circle that no progress can be 
made. What is happening now is the rich are 
becoming richer and all the black-marketeers 
are having a fieM day. We have heard of the 
prices of land in Bombay and other things and 
how everything is being exploited by the big 
businessmen, smugglers and others who are 
having a field day in the country. Therefore, I 
am opposed to this type of Ordinances. 

Sir, the Government has adopted a novel 
method for solving the economic problems of 
our country. When the budget was presented 
they did not spell out the terms. In fact a Bill 
with the necessary fiscal measures should have 
been thought of when the budget was 
presented, but in the Budget Session nothing 
was done. Recently the prices of petrol and 
other petroleum product* were increased 
without any indication in the budget and 
indirect taxation is going 

on thus affecting all the common people. 
What was the reason for issuing the 
Ordinance? The Ordinance was issued just as 
Parliament was about to meet in session for a 
month or so. This was done on 11th.of July. 
There was absolute y no basis for this. This 
policy of issuing Ordinance is con-demnable. 
In fact, in futme the Chairman shouid refuse 
to grant leave to place such Ordinances which 
are unnecessary. 

What is the package deal involved in this 
matter? Where is the packj-age? The only 
package is, employee*' money is deducted. 
The kulaks are not taxed at all. Agricultural 
income is not taxed at all. Big industrialists 
are going on getting concessions and 
blackmarketeers and smugglers are having a 
field day in our country. Under the 
circumstances, there is no basis for the issue 
of this Ordinance and I strongly object to it. 
Such fiscal measures should have been 
brought in the Budget Session. That has not 
been done and the Ordinance is brought 
before us today. 

The Compulsory Deposit Scheme Bill is 
one-sided. The only class in India who pay 
income tax regularly are the salaried people. 
Their deductions are made at source and 60 to 
70 per cent of the collection of income tax by 
the Government is made only from the 
salaried classes. 

[Mr. Deputy Chairman in the Chair] 

Other classes are evading taxes because 
their income cannot be judged properly. 
Therefore, Sir, my submission to you is that 
the hon. Finance Minister should consider this 
problem seriously. Do not alienate the 
working passes and the fixed income groups 
to an extent where you will completely ease 
them out. It will be difficult for them even to 
make both ends meet. Prices of vegetable oils 
and everything in the market have gone ur>. 
Some essential articles are not even availab1?. 
Ghee and other things are not available.    
They 
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are not able to purchase even ordinary vegetables. 
This is the whole picture. Therefore, if at all you 
want to do anything for the salaried working classes, 
the fixed income groups, let there be a National Pay 
Commission so that the matter can be discussed at 
length. 

Such tvne of Ordinances should not bP issued 
when the Budget Session iq not there. There was no 
neces^nv for this. You could have as weP brought a 
Bill before the House. I strongly condemn this and I 
would request this House not to accept such a 
measure. 
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"The new rates of compulsory deposit will be 
applicable for the assessment years 1982-83 and 
lasses that is to say, in relation to deposits 
required to be made during the financial years 
198L-82 and 1982-83." 
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SHRI SAWAI SINGH SISODIA: Sir, the 
honourable Shri Mathur, Shri Dhabe, Shri Jha and 
Shri Sinha 



 

have participated in the discussion and they 
have touched many important and interesting 
subjects like black money, worker's provident 
fund, dearnesa allowance and generally about 
the economic situation. But I am sorry to say 
that they have not touched the Bill which is 
under consideration before the House .. . 
(Interruptions) 

sftftf T%(T i g^ipr grsrrar fa^jn i 

I must reply to your point in such an order 
that you will appreciate  

SHRI INDKADEEP   SINHA:    But don't 
escape. 

SHRI SAWAI SINGH SISODIA: The 
simple object, as I have stated in the 
beginning, of this Bill is to bring about a 
certain measure of disinflationary effect on the 
circulation and also increase the ways and 
means position, and it was brought at a time 
when several other measures were brought 
together. The objection raised by many 
honourable Members is why it has been 
brought in the shape of an Ordinance, the only 
criticism which has been made here is why it 
has been brought as an Ordinance. The 
position is this that this was Part of a package 
and by this no serious damage or harm has 
been done to anybody. The Government has 
taken note of the various suggestions made by 
honourable Members. Many a time the 
question of dearness allowance has been dis-
cussed in the House in one form or other. 
Many questions have been raised and 
supplementaries put. 1 want to make the 
position quite clear that the question of 
daarness allowance is not a simple one. If we 
sanction one instalment of dearness allowance, 
the amount involve^ is Rs. 65 crores, and 
nearly twentyfour instalments have been paid 
on various occasions, and the amount involved 
in the Budget every year now is Rs. 1332 
crores. So the Government hag to examine all 
aspects its effect on the economy of the 
country, its 

effect    on    the    Budgetary      provisions ... 
SHRI HAREKRUSHNA MALLICK 

(Orissa):   Then freeze the price line. 

SHRI SAWAI SINGH SISODIA: I want to 
make the position quite clear that the 
Government has not ... 

SHRI HAREKRUSHNA MALLICK: Why 
don't you freeze the price line if you cannot 
pay dearness allowance as and when the price 
index rises? 

SHRI SAWAI SINGH SISODIA: This 
aspect is under consideration and the 
Government has not taken any decision, as to 
when it will be paid. At the appropriate time a 
decision will be taken and the decision will be 
comunicated. 

My honourable friend, Mr. Sinha, has 
shown a lot of anxiety; he is showing anxiety 
as if he is the champion of the Central 
Government employees .. . 

SHRI HAREKRUSHNA MALLICK: I 
object to this remark. He cannot cast 
aspersions against an honourable Member like 
this. Every honourable Member of this House 
is anxious that  

SHRI SAWAI SINGH SISODIA: Please 
don't disturb; i can alse speak loudly, even 
more loudly than you, I am not afraid. 

My submission is that the Government is 
quite considerate, is quite sympathetic, with 
the Central Government employees, and no 
step or action will be taken by the Central 
Government which will in any way harm the 
Central Government employees in our 
country. There must be no doubt about it .. . 

SHRI INDRADEEP SINHA; I want one 
simple assurance .. . 

MR. DEPUTY CHAIRMAN: please let  
the  Minister  finish. 

SHRI SAWAI SINGH SISODIA: As far as 
IMF—International Monetary Fund—is 
concerned,     this Ordi- 
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Singh Sisodia] nance, this action of the 
Government, has no connection whatsoever 
with IMF. This position has been made clear 
in both Houses of Parliament, and I think 
honourable Members also know that it has got 
no connection whatsoever. The Bill before the 
House is simple, innocent but essential, and is 
being supported by the whole House. There is 
no question of putting forward this and that 
objection. 

SHRI INDRADEEP SINHA; Will he give 
a simple aassurance that the dearness 
allowance will not be impounded? 

SHRI JAGDISH PRASAD MATHUR; 
How much money is expected from 
compulsory deposit? 

SHRI SHRIDHAR WASUDEO DHABE; 
Will the Hon. Minister give an assurance that 
he has no intention of impounding any part of 
the dearness allowance and no decision 
against the employees will be taken? 
Yesterday the meeting of the Joint Council 
was held. The Cabinet Secretary made a 
statement that 50 per cent of the deaarness 
allowance will be impounded. What is the 
Government's reaction to this? 

SHRI JAGDISH PRASAD MATHUR: 
This has confirmed our suspicion. 

SHRI SAWAI SINGH SISODIA: Sir, I am 
thankful to Mr. Mathur. He desired to know 
the total effect of this on the Budget. 
According to statistics furnished by the 
Reserve Bank of India for the week ending 
29th May 1981, the progressive figures of 
compulsory deposit less repayments stood at 
Rs. 613.61 crores. The estimated additional 
resources as a result of increase in the rate of 
compulsory deposit is Rs. 10 crores during the 
finance year 1081-82. 
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Ordinance, 1981 
MR.  DEPUTY CHAIRMAN:     
The question is: 

"That this House disapproves the 
Compulsory Deposit Scheme (Income-Tax 
Payers) Amendment Ordinance, 1981 (No. 
7 of 1981) promulgated by the President on 
the Uth July, 1081." 

The motion ouas negatived. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That the Bill further to amend the 
Compulsory Deposit Scheme (Income-tax 
payers) Act, 1974, as passed by the Lok 
Sabha, be taken into consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN; Ws shall 
now take up clause by clause consideration of 
the Bill. 

Clauses 2 to 4 were    added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI SAWAI SINGH SISODIA: The 
question is: 

"That the Bill be returned." 

The question was proposed. 

SHRI HAREKRUSHNA MALLICK: Sir, 
actually I would like to make it clear to the 
hon. Minister and the Government that is in 
power today that every Member of. the 
opposition is also equally anxious to manage 
the economy of our country. I have a small 
suggestion which may be examined. Then I 
will make a few more points. If you are going 
to get only Rs. 10 crores or Rs. 20 crores, the 
Paper work and other work involved in 
maintaining so many   pass 



 

books will cost you almost this amount. My 
suggestion is that whatever money is paid 
should be through the banks. We get cheques 
every month. Similarly, in every office or 
establishment private or Government, all 
payments should be through banks by means 
of cheques which can be cashed not on a 
particular day but on any day of the following 
month so that in the first week of every month 
the inflation which we notice now will not be 
there. The businessmen cannot raise the prices 
in the first week because there is no flow of 
money from the banks during that period. 
Once the prices are raised, they never come 
down. Let the Finance Ministry examine this. 
Whatever payment* are there, they should be 
through banks only. 

My second suggestion is that certain 
commodities should be made available in 
various Departments where people are 
working so that pressure on the market can be 
reduced. Let the Government then come 
forward to fix the prices or hold the priceline 
for five years, come what may. They should 
fix the prices of wheat, atta, edible oils, 
common salt and coarse cloth. 

MB. DEPUTY CHAIRMAN: Dal also. 

SHRI HAREKRUSHNA MALLICK: Yes, 
dal also. So, Sir, let them come forward and 
the whole nation will support them. Let them 
fix the prices of these things for five or six 
years. This is one suggestion. Then, Sir, there 
should be no piecemeal giving of money. The 
people who are hi employment rightly or 
wrongly are getting some money in the form 
of DA But from where will the people who 
are outside the services get their money? 
When these people are getting just about ten 
per cent of their pay as DA, they have to pay 
neaarly fifty per cent more to the market 
people for their purchases. The people who 
are getting DA actu- 

ally bring that money to the market and, 
therefore, the money that these people get in 
the form of DA is actually going to the 
market. That is why I have suggested price 
fixing. Then, Sir, it is astonishing that when 
Parliament is in session they are coming with 
a lot of Ordinances and, well before the 
financial year ia coming to an end, in the 
middle, they are coming with such things 
which means that their budget has already 
crashed and they are taking the country 
towards economic emergency, towards 
financial emergency. 

MR. DEPUTY CHAIRMAN: Please 
conclude now. 

SHRI HAREKRUSHNA MALLICK: 
Therefore, Sir. I demand that the Finance 
Minister should resign. Not only should the 
Finance Minister resign, but also the 
Government should resign, because they are 
not able to manage the affairs of the country.   
(Interruptions.) 
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MR. DEPUTY CHAIRMAN: That has 
been replied to and there is no need to reply 
now. Mr. Minister, do you want to say 
something? 
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MB.  DEPUTY  CHAIRMAN:     The question 
is: 

"That the Bill be returned." 

The motion was adopted. 

I. STATUTORY RESOLUTION 
SEEKING    DISAPPROVAL     OF 
THE CUSTOMS        TARIFF 
(AMENDMENT)       ORDINANCE, 1981 

II. THE CUSTOMS TARIFF 
(AMENDMENT)   BILL, 1981 

MR. DEPUTY CHAIRMAN: Now, we go to 
the next item, the Customs Tariff (Amendment) il, 

.

. 

MR. DEPUTY CHAIRMAN: The time allotted 
is one hour, half and half. Therefore, you start 
speaking on the Bill. 

SHRI SADASHIV BAGAITKAR (Maharashtra): 
Are we going to sit beyond six? 

MR. DEPUTY CHAIRMAN: The Business 
Advisory Committee has already recommended1, it. 

 

 

MR. DEPUTY CHAIRMAN;   No, I do 
not agree, please start now. 


